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Annex III 

Reporting of opening / shifting / closing of a branch / EC / office/ ATM where 
prior approval of the Reserve Bank is not required 

Sl. 
No. 

Data Field Response 

1 Name of bank   

2 Address of bank   

3 Banking license number and date of license 

(a copy to be attached) 

  

4 Area of operation (copy of relevant section 

of the byelaws to be attached) 

  

5 Date of passing of the resolution declaring 

the bank in compliance with ECBA (a copy 

of the Board Resolution to be attached)* 

  

6 Total number of branches (at the end of 

previous financial year as per Audited 

annual report) 

  

7 Has valid authorization from the Reserve 

Bank been obtained for all the existing 

branches? If no, details thereof. 

 

8 Nature of action (opening / shifting / closing 

/ splitting) 

  

9 Date of action  

10 Date of passing of Board Resolution (a 

copy of the Board Resolution to be 

attached)* 

 

11 Type of place of business (branch / EC / 

office / ATM) 

  

12 Current address of place of business*   

13 Details of base branch (in case of ECs /  
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ATMs)* 

14 Old / original address and opening date of 

place of business (in case of closing / 

shifting / splitting)* 

 

15 Date of reporting on CISBI portal (please 

report on CISBI portal before sending this 

annexure) 

 

16 Whether any current Director and / or their 

family members have any interest in the 

leased / rented / acquired premises used by 

bank. If yes, details thereof (attach extra 

sheet if necessary). 

 

Note: Separate statements may be submitted for each action.  

* Please Strike out items which are not relevant. 


	Chapter I – Preliminary
	A. Short Title and Commencement
	B. Applicability
	C. Definitions

	Chapter II – Role of Board of Directors
	A. Board Approved Policies
	B. Key responsibilities

	Chapter III – Branch Authorisation
	A. Eligibility Criteria for Business Authorization (ECBA)
	B. Area of Operation of UCBs
	C. Opening of a New Place of Business
	D. Opening of a Branch under Automatic Route
	E. Opening of a Branch under Prior Approval Route
	F. Additional Conditions for Salary Earners' Bank for Opening a Branch
	G. Opening of an Extension Counter (EC)
	H. Operationalisation of an ATM / CDMs / CRMs
	I. Shifting of a Place of Business
	J. Closure of a Place of Business
	K. Shifting, Acquisition, Surrender of Leased Premises, etc. of Co-operative Banks not complying with Section 11(1) of BR Act, 1949 (AACS)

	Chapter IV – Business Facilitator (BF) / Business Correspondent (BC) Model
	A. Eligibility
	B. Business Facilitator (BF) Model: Eligible Entities and Scope of Activities
	C. Business Correspondent (BC) Model: Eligible Entities and Scope of Activities
	C.1 Due diligence
	C2. Service Charges and Payment of Commission / Fees for engagement of Business Correspondent (BC) / Business Facilitators (BF)
	C3. Redressal of Grievances in regard to Services rendered by Business Correspondents (BCs) / Business Facilitators (BFs)
	C4. Compliance with Know Your Customer (KYC) Norms

	D. Other terms and conditions for engagement of Business Correspondents (BCs) and Business Facilitators (BFs)

	Chapter V – Doorstep Banking
	Chapter VI – Information Reporting
	A. Proforma and Reporting of Bank / Branch Details under the Central Information System for Banking Infrastructure (CISBI)

	Chapter VII – Repeal and other Provisions
	A. Repeal and saving
	B. Application of other laws not barred
	C. Interpretations

	Annex I
	Annex II
	Annex III
	Annex IV
	Annex V
	Annex VI
	Annex VII



